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1, Union of India, through the Seoy,,
to the Govli. Ministry of Health and
Fomily Welfare, Nirman Bhawan, New Delhi
2, Under Secretary to the Govt,{APC Cell}
Ministry of Helat & Family Welfare,
{Deptt,of Fealth ) Nirmen Bhawen, N/Dblh¢
‘ses Reepondents
{By fdvocate Shri N,5, Mehta )
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‘ In this epplication, Ov Madhusudan Millkest hreo

- , . PP e b3 .
nangre, haw preyed for regularisation ageinat the poat of

Rasearch fesistent{Ayurveda) in tho firiastry of Healih

and Family Welfare, New Delhi,

" - - ' . .
2e From the material on recorg 8, it appears thet
the epplicant was initizlly . eppodlntad on ths seid poet on
T et -~ "‘ » - [3
gly adhoro basics - for 2 period of 3 months wet,f, F ik Nav, 1308
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Thareifser the periot of zd hoc appointment was exbondsd

ud Tor
further period of %
urther period of bhrg months wezlfs 9th Feb,,1990
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/ﬂ\ Apprehending that his servicecs woold ae temminsted; the
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appiicant filed thig 0./ before the Triburnal, 2nd o
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sn interim order on 446.90 by which the respendents were

i
[t
3

t.n

rastrainegd fromt erminating his servicess That in
crdar has continued from time to timz, and From the

nade by Shri NeSe. Hehts, ldecounscl for the
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submissicn
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espondents before usy we note that the applicent is still

continuing on the said posty on the strength of that interin

X

ovder, as the respondents di< not zppear ta have taken any

steps to vacats ths same,.

Se None appearcd forx the applicant, when the cass

was celled out, although we weited for a considerable length

of time, As this lg old Cage, we thought it Tit to dispose

e

of after peTusing the material on records and heaning 3h Jlahta,
ldecounsel for the respondentis,
by Shxi Mehta has invited cur attention’the contepts

y Filed by the respondents, from which it would

AppEaT that the applicant was app
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against the pemanant

post of Research fseistent{Ayurveda) purely on on ad hos bapacit
Nz A

net post had been rendered vacant, consegusnt t%/DDdeﬂEnt

incumbent having promoted to higher post on ad hoc basis, The

termination of services of the applicant was necessitated

because, the permanent incimbent was to revert to his regular
pests From the reply filed by the respondents, it is clear that

tha said post was reaardeA?aI a Schecasts cand;dateﬁ and had
been'duly advertised and the applicant was appointed 4o the 2aid
post on his slection by the Sslection Committes, Shri Mehta
emphasised that the appointrent arder clearly states that the
applinan@ ig being appointad an 8 purely aedhoc basis and had

no right tc continue against that posty but he was cgntinging
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on the ste@ength of the intenim order pass=d by the Trikunal. Tho

réleuént advertisement calling for applications for the said

post of Péuaavch Assistan£ (Ayﬁrvada) {ﬂnn.ﬂf1§ however no where
atipulate® thet the vapancy was on adhoc basis

neither e? was a purely gap arcfanganment till the raguiar

incumbsn: returned,

54 In the over all conspectus and facts of the
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and particularly having regerd to the fact that the epplicant
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belonge to the S.0. Community, whose Welfare end advencensnt
is an lmportant Principle of Public Policy, we are reluctant

to ellpw the applicantd services to he
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sumfarity Lermlnqted, mare Yo because the epplicent has heen

continuing egainst the said post for over four years, albeit
an the strength of the interim order, and ic not present before

us to argus his case today,

6e i, therefore, disnose of this application, with

a direction to the Respondents to consider adjuéting the
applicant ageinst the fistavailable vacancy on an egivalent
cost in the same pay Scel B wit hin aix months from thae date of
rec2int of a Cg;y of this judgment, and £ill then’to sohiinue to

mainain the status gqua,

T hc coste,
VA s
{Lakshmi Suami nauﬁsﬁ?//’ {S, R, ﬂdjgm)

Member(Judicizl) Menber{ Adninistrats o




